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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI.

O.A. NO. OF 2024
IN THE MATTER OF:
RAKESH KUMAR ... APPLICANT
VERSUS
THE UNION OF INDIA & ORS. ... RESPONDENTS
REPLY ON BEHALF OF THE RESPONDENT NO.57

MOST RESPECTFULLY SHOWETH:

PRELIMINARY OBJECTIONS:

1. That the present application filed by the applicant is
not maintainable and liable to be dismissed against
the answering respondent as the same is nothing
but an abuse of the process of law and has been
filed by the appellant with illegal and malafide
intention with a view to extort money by illegal

means from the answering respondent.

2. That the present application filed by the applicant is

not maintainable and liable to be dismissed as the
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same is without any merits against the answering

respondent.

That the present application is not maintainable and
liable to be dismissed as the applicant has not come
before this Hon’ble Court with clean hands and have
concealed the material and vital facts from this
Hon'ble Court thereby attempted to misguide and
mislead the Hon'ble Court. Whereas the fact
remains that the answering respondent has not
violated any law of the Air (Prevention and Control
of Pollution Act, 1981) and Environment Protection

Law.

That the applicant has not filed or placed on record
a single document or any material evidence in
support of the allegations against the answering
respondent and to show that the answering

respondent has committed any breach of law.
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However, NO relief is prayed for in the present

application against the answering respondent.

pertinent to mention here that the

That it is

answering respondent is 2 small industry of

manufacturing juice and beverage by following all

rules and regulations issued by the State Pollution

Control Board Haryana. The answering respondent

has limited work of four months in a year during

summer season and the remaining eight months the

work of the answering respondent remains closed.

There are about 13 employees employed with the

answering respondent.

That in summer season juices and beverages are
manufactured through green and clean energy by
the respondent i.e. by using electricity, biogas and
CNG which do not cause any pollution. Therefore,
the answering respondent has not violated any
provisions of law or rules and regulations issued by

the concerned authority as well as State
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Government to control the pollution. Thus, the

present application deserves to be dismissed.

That neither any survey nor any inspection has ever
been conducted at the premises of the answering
respondent by any authority regarding violation of
pollution norms nor the concerned authority has
ever issued any show cause notice to the answering
respondent in respect of the subject matter of the
present application. No samples have ever been
taken by any authority including the applicant to
prove that the answering respondent is causing
pollution. It is pertinent to mention here that
Section 26 of the Air (Prevention and Control of
Pollution) Act, 1981 states regarding power to take
samples of air or emission and procedure to be
followed in connection therewith. As per Section 28
of the said Act, the samples are required to be sent
to the State Air Laboratories for analysis or tests,

but in the present case, the said process has not
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been followed, therefore, the present application is

liable to be dismissed.

The present application is based on false, frivolous
and baseless facts which have no iota of truth and

the same is liable to be dismissed at the threshold.

That the present application does not disclose as to
what manner and through which equipments/fuels
etc. the answering respondent is emitting pollution.
Therefore, the present application is liable to be

dismissed against the answering respondent.

That the present application filed by the applicant is
not maintainable and liable to be dismissed as no
cause of action has arisen in favour of the applicant

and against the answering respondent.

REPLY ON MERITS:

That para No.1 of the application is denied for

want of knowledge.
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That para No.2 of the application

being matter of record.

That para No.3 of the application

being matter of record.

That para No.4 of the application

being matter of record.

That para No.5 of the application

being matter of record.

That para No.6 of the application

being matter of record.

That para No.7 of the application

being matter of record.

needs

needs

needs

needs

needs

needs

no

no

no

no

no

no

reply

reply

reply

reply

reply

reply

That in reply to para No.8 of the application, it is

submitted that the present application is based

on false, frivolous, baseless and concocted facts

and the answering respondent has noth

with the allegations made in

the

ing to do

present



.

10.

248 4

7

application because the answering defendant has

not done any of causing or emitting any pollution.

That para No.9 of the application is wrong, false
and denied. It is submitted that the present
application is filed by the applicant in order to
harass the answering respondent in a false
litigation. The answering respondent is being
dragged into this false litigation without any
involvement and no documentary proof to prove
the indulgence of the answering respondent in

the present matter is put on record.

That para No.10 of the application is wrong, false
and denied. It is submitted that the answering
respondent has limited work only for four months
of summer season in a year and for rest of the
period the work of the answering respondent
remains closed. Therefore, the allegations made
in the para under reply are false, baseless and

concocted.
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That para No.11 of the application is wrong, false
and denied. As the present application is based
on false, frivolous and concocted facts, therefore
no orders are required to be passed against the

answering respondent.

REPLY TO BRIEF FACTS:

That para No.1 of the application needs no reply.

However, the applicant is put to strict proof thereof.

That para No.2 of the application needs no reply.

However, the applicant is put to strict proof thereof.

That para No.3 of the application needs no reply.

However, the applicant is put to strict proof thereof.

That para No.4 of the application needs no reply.
Regarding the facts relating to the law laid down by

the Hon’ble Apex Court are matters of record.
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That para No.5 of the application needs no reply.
Regarding the facts relating to the orders passed by

the Hon'ble Commission are matters of record.

That para No.6 of the application needs no reply.
Regarding the facts relating to the orders passed by
the Hon’ble Commission or Tribunal are matters of

record.

That para No.7 of the application needs no reply.
Regarding the facts relating to the orders passed by

the Hon’ble Tribunal are matters of record.

That para No.8 of the application needs no reply.
However, the applicant is put to strict proof thereof.
That para No.9 of the application needs no reply.

However, the applicant is put to strict proof thereof.

That para No.10 of the application needs no reply.

However, the applicant is put to strict proof thereof.
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That para No.11 of the application needs no reply.

However, the applicant is put to strict proof thereof.

That para No.12 of the application needs no reply.

However, the applicant is put to strict proof thereof.

That in reply to para No.13 of the application, it is
submitted that the answering respondent s
following the orders passed by the Hon’ble Courts

and Tribunals in running his business.

That in reply to para No.14 of the application, it is
submitted that the answering respondent s
following the orders passed by the Hon’ble Courts
and Tribunals in running his business. However, the
work of the answering respondent remains closed in
vinter season and the answering respondent runs

its business activities only for four months of

summer season.
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That para No.15 of the application needs no reply.

Regarding the facts relating to the orders passed by

the Hon’ble Apex Court are matters of record.

That para No.16 of the application needs no reply.
Regarding the facts relating to the orders passed by
the Hon’ble Apex Court are matters of record.
However, it is submitted that the business of the
answering respondent runs only four months of
summer seasons by following all rules and
regulations/guidelines issued by the concerned

authorities and complying with the orders of the

Hon’ble Apex Court and Tribunals.

REPLY TO GROUNDS:

That this ground needs no reply. However, the

application is put to strict proof thereof.

That this ground relates to the concerned

Authorities, therefore, needs no reply.
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That this ground needs no reply as the same relates

to respondent No.5. However, the application is put

to strict proof thereof.

That this ground needs no reply as the same relates

to respondent No.5. However, the application is put

to strict proof thereof.

That this ground needs no reply. Regarding the
facts relating to the orders passed by the Hon'ble

Tribunal, the same are matters of record.

That this ground needs no reply. Regarding the
facts relating to the orders passed by the Hon'ble

Tribunal, the same are matters of record.

That in reply to this ground it is submitted that the
answering respondent is following all rules and
requlations issued by the Hon’ble Tribunal and the
State Pollution Control Board as well as Central

Pollution Control Board and other concerned

S
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authorities, in running its business as submitted in
foregoing paras of the reply. Therefore, no

orders/directions are required to be passed against

the answering respondent.

That this ground needs no reply. However, the

applicant is put to strict proof thereof.

That this ground needs no reply. Regarding the
facts relating to the orders/law passed and laid
down by the Hon’ble Apex Court, the same are

matters of record.

That this ground needs no reply. Regarding the
facts relating to the orders/law passed and laid
down by the Hon’ble Apex Court, the same are

matters of record.

That this ground needs no reply. However, the

applicant is put to strict proof thereof.
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Para regarding jurisdiction, it is submitted that the
Hon’ble Court has no jurisdiction to try, decide and
entertain the present petition as business/work place of

the answering respondent is located in Hissar, Haryana.

Para regarding limitation and cause of action, it is
submitted that no cause of action ever arose in favour of
the applicant and against the answering respondent and

the present application is barred by law of limitation.

The prayer clause of the application is wrong, false and
denied. It is submitted that in view of the above
submissions, the applicant is not entitled to any relief as

alleged in the petition against the answering respondent.

In view of the facts set out herein above, and the
submissions made herein above, the applicant is not
entitled to any relief as alleged against the answering
respondent. It is most respectfully prayed that this

Hon’ble Court be pleased to dismiss the present
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application with exemplary cost against the answering
respondent. {m

Fee Frultsunitp India Pyt. Lid.
RESPONDENT NO.57
DELHI. Dbeecior
DATED: THROUGH
e
RANDHIR KUMAR & SURENDER SONI
ADVOCATE
COUNSEL FOR RESPONDENT NO.57
VERIFICATION:
Verified at Hissar on this ___day of January, 2025

that the contents of the reply to the application are true
and correct to my knowledge and those of paras No.1 to
10 of the preliminary objections are based upon legal

information received and believed to be true, Last Para is
prayer to this Hon’ble Court.

SO

RESPONDENT NO_57
hi‘mltJump [} T{VEVOR RN

Divecton
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI.

0.A.NO. ____ OF 2024

IN THE MATTER OF:

RAKESH KUMAR ... APPLICANT
VERSUS
THE UNION OF INDIA & ORS. ... RESPONDENTS
AFFIDAVIT

I, Surender Kumar S/o Deena Nath, authorized signatory
of M/s Fruit Jump India Pvt. Ltd., 6™ Mile Stone, Jind
Road, Hansi, Hisar Haryana, do hereby solemnly affirm

and declare as under:-

1. That T am the authorized signatory respondent
No.57 in the above noted application and am well
conversant with the facts of the case and as such

competent to swear this affidavit.

2 That the accompanying reply to the application has

been drafted by counsel for the respondent No.57

under its instructions and the contents thereof have
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been read over and explained to me in vernacular
and after understanding the contents of the same, I
state that the same are true and correct to my
knowledge derived from the records. The contents
of the accompanying reply to the application may be
read as part and parcel of this affidavit and the

same are not being repeated herein for the sake of

brevity.
(
é@\ |
DEPONENT
VERIFICATION:-
;- Verified at Hissar on this day of January, 2025

i that the contents of the above affidavit are true and
<"'o

\ C 3 ﬂgorrect to my knowledge, no part of it is false and

- nothlng material has been concealed therefrom.

| \"\L"

e d that the above was declared on oath =
Cre 10 ( n thits, ,‘,9 1 '} ..v...i‘,“,ﬂ? Sﬁ DEPONENT
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI.

O.A. NO. OF 2024
IN THE MATTER OF:
RAKESH KUMAR .. APPLICANT
VERSUS

THE UNION OF INDIA & ORS. ... RESPONDENTS
N.D.O.H.: 17.02.2025

LIST OF DOCUMENTS

1. Authorization letter made by the respondent company in
favor of the respondent.

2. Copy of Aadhar Card

3. Copy of Udyam Registration Certificate.

4, Certificate of Incorporation.

DELHI.
DATED: THROUGH

5

RANDHIR KUMAR & SUR SONI

ADVOCATES
COUNSELS FOR RESPONDENT NO.57
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All Subject to Hansi Jurisdiction

FRUITJUMP INDIAPVT. LTD.

(Manufactureres of High Quality FRUIT DRINK)

6 K.M. Stone, Jind Road, HANSI-125033 Distt. Hisar (Haryana)
M. 92151-31525 88130-49200 98125-56008  E-mail : fruitjump874@gmail.com

Date: 17.01.2025
At the Board Meeting of Fruit Jump India Private Limited

The Board of Directors of Fruit Jump India Private Limited. in their meeting held on 17.01.2023
at 270, Sector - 6. Model Town. Hansi. District — Hisar. Haryana, discussed and passed the
tollowing resolution:

Resolved that:

L. Surrender Kumar. Director of the Company. be and is hereby authorized to represent
the Company in all matters. communications, and notices related to the National Green
Tribunal (NGT). New Delhi.

2. Surrender Kumar is authorized to take all necessary actions, sign documents. respond to
notices, attend hearings. and take any other steps necessary for the legal and regulatory
requirements with respect to the National Green Tribunal.

3. This authorization includes the power to receive. acknowledge. and respond to all
communications. applications. or proceedings related to the Company's matters before
the National Green Tribunal.

4. Any actions, decisions. or responses taken by Surrender Kumar in relation to the above-
mentioned matters are deemed to be as effective and binding as if done by the Board of
Directors.

FURTHER RESOLVED THAT a copy of this resolution be given to Surrender Sharma for
records and any necessary legal purposes. and that the company’s Secretary or other authorized

personnel provide assistance in any procedural formalities associated with the matter.

This resolution was passed by the Board of Directors unanimously.
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UDYAM REGISTRATION CERTIFICATE

UDYAM REGISTRATION NUMBER UDYAM-HR-06-0007039

NAME OF ENTERPRISE M/S FRUIT JUMP INDIA PRIVATE LIMITED

| SNo., | Classification Year  Enterprise Type [ Classification Date
YPE OF ENTERPRISE [ 202324 Cosmall 09/05/2023
¥ "OF ENTE SE I et otz - = : e
[ 2 2022-23  Small ] " 26/06/2022
B 0212 Small | 24/05/2021
MAJOR ACTIVITY
SOCIAL CATEGORY OF -
ENTREPRENEUR GENERAL
‘ N |S.No.|  Udyog Aadhaar Memorandum Unit(s) Name
NAME OF UNIT(S) pe [ : i o e ]
1 ‘IIRGGBDDUZGH') FRUH IUMP ]ND] \ PRI\'AIP l I\IHI'D o
“I-Ial.'l)tmrlBlnrk No 61 ll KM S IONE ‘Nsmc of I’rcmlsc'il Bmldm;, o I'RUIT Jll\IP IVDIA PRIVATE. LI\HTEE)“
\llln;,ef'l'uwn I\D ROAD lllluck (-ANGAN KHERI
OFFICAL ADDRESS OF ENTERPRISE Rog |dl\lnelll ane IMNSI (Hv HISAR
Smu IIARYANA I)lslncl AR, Pi 12“013 1
Mnbllr. l‘)ZIRHHZﬂ l-_mall | JMI‘-n SP(.O\ \l Il‘\‘ibl i\
DATE OF INCORPORATION/
REGISTRATION OF ENTERPRISE W ada
DATE OF COMMENCEMENT OF
PRODUCTION/BUSINESS 20/1122013
'svo.|  NIC2 Digit T WWVMNWI( 4D|git ‘ i NICSDq,n T Aetvity |
NATIONAL INDUSTRY ft 1 S — s
CLASSIFICATION CODE(S) 1 3 10 Manul‘uuurc of . 1030 - I'roccssmg and preserving 10304 I\’lamlfactuu of I‘rull or woﬂablejulccs and \llnufacmnuﬂ
B ul‘ﬁ ml und vcgetnhlcs lhcn conu:nuntu squushcs und pm\-der {
— — RN RS RO Ls FOM AR

{ food products

DATE OF UDYAM REGISTRATION 21/05/2021

* o case of praduation (upwardireverse) of status of an enterprise, the benefit of the Government Schemes will be availed as per the provisions of Notification No. 8.0. ZH¥E) dared

26.06.2020 issucd by the M/o MSME.
[sclamer This is computer generated statement, no signature required. Printed from hitps:/udyamiegistanon zos i & Date of printing:- 03/04/2024

For any assistance, you may contact:

1. District Industries Centre:  HISAR (HARYANA)
: 2. MSME-DFO: KARNAL ( HARYANA ) NE » E§ «
| CHAMI *“53%‘%
with the

Ministry of

MSME

Visit : werw.msme.govin jwww.demsime.govin ; www.champions.gov.in

iz @rninmsme &
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Government of India

Y&, 1Y U4 MW SR ey

Ministry of Micro,

Type of Enterprise  SMAL|

Type of Organisation Private Limited Company

, M'S FRUIT JUMP INDIA PRIV,
Owner N
Wher Name || \MITED

Do you have GSTIN Yy
Email 1d
Gender Male

Date of Incorporation 2011 2013

FRUITIUMP@SPGOYAL S TANSIIN

Small and Medium Enterprlses

Udyam Registration Number UDYAM-HR-06-0007039

Major Activity

Name of Enterprise

AT PAN

Mobile No.

Social Category

| Specially Abled(DIVYANG)

Date of Commencement of
! Production/Business

e
Ham, ol o B 10 g
MCRD, SMALL & MEDAM ENTERpASes

M/S FRUIT JUMP INDIA PRIVATE:

LIMITED

AACCE39141

9215131525
General

No

20/11/2013

Bank Details
Bank Name IFS Code Bank Account Number
PUNJAB NATIONAL BANK PUNB0329000 3290008700003000
Employment Details
o - - i ) o _ ; - W —on
Male Female ! Other Total
18 0 0
Investment in Plam and \Iachmery OR Fqu:pment (in Rs )
E [ Exclusionof costof | - N w i !
SNe Financial Enterprise | Written Down Res:::illl:;:nb(é:ntml’ R “Nef !nve;t(r;n;::|n.I’lm|l?I|(1:) ‘l'utal Turnover Export Net Turnover | Is ITR ITR
S.Ne. , . sed pment ] juip e - N o 2 Ty
Year Type Value (WDV) and Industrial Safety (B)] ‘ A) Turnover (B) [(A)~(B)} Filled? i Iype
L | J Devices j 1 ‘ i
I 202122 Small 21370078.00 0.00 23007800 a E ﬁ?@is‘m.(m 000 %77840564.00 Yes
2002 Small  2emIST00 000 2643183700 0129937900 o0 Torssssioe R
’ :
— - — - erweaEEm—————— L ’ J i
3 2019-20 Small 26396347.00 0.00 26396347.00

Unit(s) Details

\‘x 12435775.00 [0.00

Iy

|142435775.

SN Unit Name Flat Building | Village/Town  Block f Road B City ' Pin Mah‘m - Dlslrn|»
FRUIT JUMP INDIA PRIVATE 6TH KM FRUIT JUMP INDIA PRIVATE GANGAN | i % N
LIMITED STONE LIMITED JIND ROAD K'IIER’l {HANST HISAR 125033 | HARYANA ' HISAR

Official address of Enterprise

Fhl Door ‘Block '\0

6TH KM STONE

VillageTown UNDROAD o [Block
¥ S ]i;\h_gi o 7 |(|ly -
H/‘Al‘ {r‘s'\A 7 l)l\lrhl
;l-lmnil:
’l,;».ngltudx-:

‘030 Pmmun; and preye m;w

of fruit and
wgﬂabla

- o
j ox 4 ‘n;u ml!’!c»l&d L) gu I

-gxsietcd on f;mcmmcm #Markcl (GeM) Portal

: ‘Vnm‘c}pf Prmnscs/ liiurlldirrlrg_;,”d 7

. Pin:

i,“,r S ";;" i et v e oo

10304 - '\1 mutaciure ut‘ fmlt of vq;-.lnhlc ulh.\\ md (ll.,

Land powder

125033

\c:i:;ty .

I Cong Wﬂﬁlk

squashes I Mannfactuning |

Yes



 ested 10 get registered on TReDS Portals(one or morc)

b ted to get registered on National Career Service(NCS) Portal

;rvfk’Ft‘
ié;pscrcitcd to get registered on NSIC B2B Portal
fe voU interested 1n availing Free IN Domain and a business email D
/ _rict Industries Centre
| \SME-DFO

pate of Udyam Registration

Date of Printing

1EC Details
JEC Number
JEC Status
IEC Registration Date

[EC Modifification Date

264

AACCF3914H
Aclive
21072015
20052023

23

Yes

N/A

N/A

N/A

[ISAR ( HARYANA)
KARNAL( HARYANA )
21/05/2021

05/04/2024
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. Certificate of Incorporation Nz
bz AU
l(\ Corporate Identity Number : U15122HR2013PTC050941 2013 g 2014 y
N | hereby certify that FRUIT JUMP INDIA PRIVATE LIMITED is this day incorporated %@
"Z(:_’ under the Companies Act, 1956 (No. 1 of 1956) and that the company IS private {\’«
;‘z limited. %%
ZN §
{ ' hi this Twentieth day of November Two Thousand Thirteen.  vacosyew NI
%{}é Given at Delhi this y ﬁ@w‘" 4{.
1}7 Registrar of Companies, National Capital Territory of Delhi and Haryana %2&
!(\v FRE) ARER, IS ot 8 el vd sRamr X
" "Note: The corresponding form has been approved by ATMA SAH, Assistant Registrar of Companies and this “}
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p The digitally signed certificate can be verfied at the Ministry website (www.mca.gov.in).
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—

|
J! 25

VAKALAT — NAMA
s . . f N ’ . i .
In The Court of Hon'ble }b%@mﬂ Caseeen Mlm(z /?)fL'mq/nQ é_efﬁﬂhff\/&d} ,QQU“

S fakﬁdh Kuray V/s__ . ‘
Suvtenden kumarn §fo Deero

Know All to whom these present shall income that 1/We {

4 Dt dunf Tk D) L o £ Hilelon, Tiod f5 Howarytn i)

Wath Auth: ‘3]'1/1,4‘ o

Do here appoint

Surender Soni & Randhir Kumar,
Advocates,
En No. D- 1809/2001, D-3227/2011
Ch. No. 276, Old Block- IInd, Delhi High Court, New-Delhi
(M.) 98184-03688, 01234-16910

Email: soni.surende rk13@gmail.com

r Advocate in the noted case and authorize
case in this court or in any other Court or
llate Courts.

Jfrer called the advocate) to be my/ou
«{ appear and plead in the above noted

Here in
.l in which the same may be tried or heard and also in the appe

g, replications, appeals, cross objection or petitions OT
withdrawals compromise 0T other petitions replies,

To Sign, file and present pleadin
ents as may be deeded necessary proper for the

revision restoration
affidavits or other docum
aid case in all stages.

executions
objections oOr
prosecution of the s

To file and take back documents.

mit to arbitration any differences or

compromise the said case or sub
lating to the said case.

To Withdraw or
uching or in any manner re

disputes that may arise to

To take out execution processing.

To appoint anv other Legal Prectitioner authorizing him to exercise the power and
whenever he may think fit do and to sign

hereby conferred upon the advocate

authorities
ey on out behall.

the power of attorn

- the undersigned do hereby agree to ratify and confirm acts done by the Advocate
""" ¢ 1 the matter as my/our own act as it is done by me/us to all intents and

>U Lt

that 1/We or my/our duly authorized agent would appear in

And |/We the undertaken
for appearance. When the case is called.

Court on all hearing and will inform the advocate
i [/We the rg s s r >
W .:r.t unrh,r.slgncq to hereby agree not to hold the advocate or his substitute
nsible for result of aid case in consequence of his absence from the Court when the
s called up for hearing or for any negligence of said advocate or his substitute.

me/ s 1o he paid to the Advocate remaini al

agreed by me/us 10 ‘p to | ./‘i.uum, remaining unpaid. He shall be entitled to
| A [ | the prosecution of the said case until the same 1s pad-up If anv costs are
allowed for an adjournament the Advocate would be entitled to the same

Anrc T/ Aeratior swrphvu ¢ o . 1
And | 7We undersignd to hereby agree that in the event of the whole or one part of the fees

agreed by

[n the witness where ( - 1erehby se
i iere of 1/We do her by set my/our l}ands to these presents of which have

been understo 2y i
seen understood by me/us this _g},d’mul fam PIYRS

N\
For Fru It-:u\m\x;%m; Pvi Lid.

Chent

Diractor




1 Z 4 Gma ehalf of R on S, . in . /
19,949,010, case no. OA No 2024
i | esp 38,39,45,49,57,9( 582
22/01/2025, 15:3 Rep!y on beh

26
| Surender Soni <soni.surenderk13@gmail.com>
By Gmail

4 39,45,49,57,90 in case no. OA No.582/2024
Réply on behalf of Respondents no. 26,38,39,45,49,57,90 in case no. OA No

1 message

Surender Soni <soni.surenderk13@gmail.com>

Wed, Jan 22, 2025 at 3:33 PM
To: pulkitkapoor099@gamil.com

i ' Principal Bench, New Delhi.
Rakesh Kumar versus The Union Of India pending Before the Hon'ble National Green Tribunal, p

49,57,90 in this matter.
We refer to the matter above and confirm that we act for Respondents no. 26,38,39,45,

StatEI en v g 0 I 2 2025 at lo 00 a to answer t e app |Cat|0n and to ”e t 1€ WI It en
e

(Note: Pdf of Written Statement along with copy of documents is also attached with this email.)
Regards,

Attachments below:

ﬁ Respondent 57_compressed_compressed.pdf

E Respondent 90__compressed.pdf

5 attachments

.;i_»l Respondent 26.pdf

— 5742K

..:-:] Respondent 38.pdf
5536K

m Respondent 39.pdf
6346K

au Respondent 45.pdf
— 5315K

'ﬂ Respondent 49_compressed.pdf
— 2594K

id=thread-a:r42134508267895923408simpl=msg-a:r-4620719333.
/?ik 1dd9b3861e&view=pt&search=all&permthid=thread a:r421
hitps://mail. google.com/mail/u/0/7ik=

7
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